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E-Auction 1st April 2026

BOSCH LTD, ADUGODI PLANT
(E T Facirony Waste, Wood Waste, MS Fabncation & Misc.Scrap Work
Benches, Troyles, Used i, Scrap Alluminiem Cables, Scrap Plastic and Rubbear
Scrap, Scrap Electrical ltem, Alluminium Doors, Scrap 35 Steel, Scrap Cables,
Scrap Empty MS Barrels (KSPCB CERTIFICATE HOLDERS ONLY AUTHORISED
FORTHEAUCTION)
Inspection on 30.03.2026 & Submission on 31.03.2026

NAVEEN - 9880171503 | naveenghi@synise.com EUUTEAGELRealyyl

SYNISE

£ -Sale b SOUTCITg

FINKURVE FINANCIAL SERVICES LIMITED

Corporate Dffice : Trade World, D-Wing, 2nd Floor, 202/A,
Kamala Mill Compound, Lower Parel (W), Mombai, Maharashira - 400013

PUBLIC NOTICE

This is to inform the Public that Auction of pledged Gobd Omaments will be
conducted by Finkurve Financial Services Limited, On 06.04.2026 at 10:00
am 4t Finkurve Financial Services Limited, No. 14141, 1st Floor, 3th cross,
15l Phase, Opposite to Silver Tulip Apartment, JP Nagar, Bangalore- 560078.
The Gold Ornaments to be auctioned belong to Loan Accounts of our vanous
borrowers who have failed to pay their dues. Our notices of auction have been
duly issued to these borrowers. The Gold Ornaments to be auctioned belong to
Overdue Loan Accounts of ourvarious borrowers mentioned below with branch
name

J P NAGAR ARVODG BRANCH: JPNA-33097, JPNA-15123.
More Details, Contact ; Jayaprakash D., Mob.; 9952224535

i Hizsereees e mght 1o atter the rumber of accounts To be
auctionad & / postoons / cangel the awction withou ary prior nobics)

FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
MAREL INDIA PRIVATE LIMITED

Name of Corporate Person MAREL INDIA PRIVATE LIMITED
.4 [Crabe :Ef_rrﬂ'éfﬂl}!ﬁﬂﬂ-ﬂ!':tﬂiifl;ﬁlﬁ‘ Person (9072012
3. Authonty uncer which Corporalg Regestrar of Companies, Bangalora
|Person s incorparaled fregisered
4.| Corporate idanbty number / kmiled kabilty | LI292538A201 2FTCOBLTA
| ieatity mumiber of Comporate Parsan
5.| Adress of the registerad Office and
Princpal office (# any) of Corporate Persan

: Regd. Address: J P Classic, No. 1571, Third Flpar
ERIP Zone, Sonnenghalli, &, B Puram, Hobli,
Bangaiane - 560066
Liquedation commancement date of ZGth March, 2026

| Corparate Person _ R
7.\ Mame, adoress. ematl address, telephone | Name: ANAGHA ANASINGARAJU
number and the registration number ol | Add.: 1-2, Alshwarya Sankid, 17 GA Kulkarrs Path
I Licuidatar Opp, Joshi Railway Museum, Kothnad, Pune- 411038
Email: rp.anzgha@kanics.com
Telephona Mo.; 020-25486265/ 25461561
Regn.MNa: [BBVIPA-O0Z1P-NO0247/2017-1810732
| | AFA Valid upto: 30062027

| kst ol i bivisaon s | ApdL ey |

Mot & hereby given that he MAREL INDLA PRIVATE LIMITED has commencad swalintary liguidaton |

on 265h March, 2026,

The slakaholdars of MAREL INDLA PRIVATE LIMITED are hereby calied upen o zubmi a prool of thes

clgims, on orbefors 256h April, 2026 fnthe hquidalor tthe address menfioned egainst dem 7

The firancial cradibars shall submil thair proct of claimes by efecianic means only, &% olher slakehoklers

rmay submil the proof of dams inperson, by poslor by eleciranic means.

o3

Submission of false or misleading proofs of claim shall atiract penaties. Sdi-

Anagha Anasingaraju
Data: 30.03 26 Liquidator, MAREL INDIA FRIVATE LIMITED
Place: Pung Regn: Mo.: IBENRPA-GIRIP-NOQ24 FI201T-18M10732

FORM A
PUBLIC ANNOUNCEMENT

{Redulation 14 of the Insalvency and Bankruptcy Board of india
(Waunian: Liquidalion Process] Begulalions, 20170

FOR THE ATTENTION OF THE STAKEHOLDERS OF
PINGSAFE INDIA PRIVATE LIMITED

Relevant Particulars.
| Pingsafe India Private Limited
FEA0E 202

. (Name of corparate persar
2, |Date of incomaration of
{Corporate person
L, Aoty under which cormpaorate
:Perﬁm" is iImcorporated f
Registersd
. [Corporate |gentity Numbes /
Lirnited Lisbitty kdentity numibsr
|of Corporats person
- thiddress of the reglstered offios
tAnd principal office (if any) of
ICOrporale person
5. Liqusdation commencement
|Date of corporate person
(M, addness, email addess,
{Telephone number and the
Registration numbser of the
[Liguadatar

| Regstrar of Companies - Karmataka

| UT4599KAZ02 1 FTE 151080

dad Floor, 307, Sawthi Satesman, Begur hobll,
| Il Villags, Bengahuni, Kamataka, kndia,
5E0103
: 26th March. 2026

Marme: Pramad Srikasi

Email - liguidatorpramod@capad,an

Address: 3rd Fioor, Raj Towers, 23md Cross,
Banashankar 2nd Stage, Bengalury - 560070
Telephone - QRO-A1607 27T

Registration nurmber -

IBEIARR001AP-P-02 286, 200212022 /13674
8. |Last date for submission of chaims. | 25th Apal, 2026~ S
Motice &5 hereby given that Pingsate India Privale Limited has commenced voluniary
liquidation on 26th March, 2026,

The stakeholders of Pengsafe India Private Limited are hereby called upon to submit a
proof of thair claims. on or bafore. 25th Aprd, 2026, 0 the liquidster at the address
mEntionedagainst item O

The financial creditors shall submil their preod of claims by electranic means only, All other
stakehalders may submit the proof of claims in passaon. by post of by elecironic meansg.
Submissionof false or mesleading peoofs of claim shall atiract penalties.

Pramaod Srihar

Ligquickatos

188 1PA-D LA P PO2ZRG 2022022 /13674

Date: 34703, 2026

Fiace: Bengalury
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SALE CUM AUCTIDN NOTICE

MANAPPURAM HOME FINANCE LIMITED

2 MANAPPURAM J3[®'[=] FORMERLY MANAPPURAM HOME FINANCE PVT LTD
s eiietball CIN : U65923KL20NOPLCOAMTY
Regd. OH: 8/596 A, Padmaprabha Building, Near Sreerama anaﬂﬁnmguwu Theigrayar Road, Thriprayar, Thrissur, Kerala 580567
ranche

Wik are Bguing this Sale Nodice to th Borecweri's, Co-Boraween's aod Giaranion's mentioned o 5e W0, 1 ender the Secdntization & Recensiruciion of Finangesd
Aszets and Enforpement of Security Interest et 2002, scdvising them 1o clear the liability as mentioned below within 30 days from This date fading which the
gacuned prupert&m&nmnnu in below description wil be sold by Public Auwction & detailed wnder the provisions of Section Y304} of sub rule 4 of Hule B of tha

Securtization & Reconstriction of #anancial Assets and Enforcement of Security Entemest Act 2002, on the date mentioned below for recoveny of dues: Also grirg
Auction Motice to the Borrower s, Co-borrowers and Guerantor's mentionad in S ko, funder the said act.
Borrowerfs, Detstanding |  Reserve  [Progerfy| ,
5 A:mm Co-borrowar/s Dascription of the Immovable I:Iputad Diemt Priceand | Imspec- “"a:g"
No | hor | Gesrantes Property syion | Amount | EMD Amount | fion | o'
BT H_E,E an Eh ".IH‘E--‘_ D:I_;_‘_tﬂ mlmB
1| NHLO §Malkavea Madars | Admezsuring E-W 9144 Meter find N-5 5096 Meter, Sureay Mo  BS2E, | 01-0%- Rs. Rs6 14,400/ | 06-04- | D6-05-
1 3 & Humarﬂasapﬁa Plot No. 50 Bearing Property No. 2063 | Frop bo. 15M00400M0010257% )| an2s 1357 548 B a0%e | 20 il
BI0S] | eadar & Ganesha |Setuated At Abhigerl Vilkage TQ. Ron Oist Gadag. Eamataka - SEZIN £ Fis. 153,800/ 03:00FH
Phakkirappa Alholl | East- Plot Mo, 47, West- ot Foad, South- Piot Mo 29, Horth- Plof e 51

Elat';u! mt{;& Managpuram Home Finance Lid Kustagi Road Sindhamur Building No. 5-3-604/807/608/60%, 15t Floor, Hear Kudalasangama Theater, Raichur
1., Fifi-

Terme & Conditiona: [T] Ta participate in the Auction, the infending biddars hava to deposit eamest money by wayof 0D favouring “MANAFPURAM BOME FINANCE
LIMITED". [2] The Successful Bidder have to pay 25% of the Bid Amount immediztely on the Sale being decided in his [ her favour excluding the esemest money
deposited and the balanss ssbe price & to be remmitted within 15 days trom the date of commaunicatian of sste. [3]  the Successhul Bidder defaults in effectrg
paymnents ar Eails to adiese fothe teems of Sale inany raanner, the amaont already deposited will be torfeited and hi J dbe shall not kave arg elaimon such lorfaibed
aremint, [-I!] 11 Bor aery reason, on tho day of Puble Suction, thienesseeyn priok s nof matefialioed then the futhoreed 0ficer mesorves 102 right to call For 1erder |
private treaty withouwt giving sy furthaer notace ba the Borrowers, Co-borrovien’s, Gussaron's and general public st large, 1o deal weth the progarty concermad, 3t a
convaniant date tharaa I:er.E&] Thee Salewill ba on "2 i whare is basis” and "as is what is basis”, parsons intanesfad should make their ownndependent inguiries as
to the titla of the property and claims fdoes from Gout, / Semi Govl. Department if any, affecting the proparty, Any ststutory or other dues payable and due on thesa
properties shall have tobe h[:rnE-I:IE:"IE purchasersfoidders anly. A the experies of whatever nature inchuding stamp duty, registration charges, transter fee, eto. of
getting property transferred shekl be bome by the purchaser only ard the Company shall notinany way be lizble for the same, [6] The Authorized Officer reservas the
right to accept or neject all or ey of the bids or poatpons | cancel the suction without assigning any reason thers of including addktion oe defation of terms and
condaions of this advertisement § saba without any Notice, 8t his dacretion, [7] The ntending bidder on semitteng the EMD amount may verify the coples of the
property documents held by e Campary during the offics heurs before the Auctondate, [B] Plesse rate that this = netan Offer o sell the praperty dosenbsd above
bt by v v intien B0 Ehie pualic baomalkn an Getter bo purc hage by participating in e Augtony hidding

Diate : 31/03/ 2026 | Place : Raichur Sdf- Autharizad OFficer, For MANAPPURAM HOME FINAMCE LIMITED

MANAPPURAM HOME FINANCE LIMITED

FORMERLY MANAPPURAM HOME FINANCE PUT LTD

e iiicladadl CIN : US5923KL2010PLCO39179
Repd. 0ff: /596 A, Padmagrabha Building, Wear Sreerama Swami Temple, Cherppu- Thriprayar Road, Thrprayae, Thrissur, Kerala 580567 Sranche HUBLE

SALE CUIM AICTION NOTICE
We are |stumg this Sale Motics 1o the Borrowes s, Co-borowen/s and Guarantor's mentianed in S Moo 1 undes the Securitization & Reconstroction of Faancial
Hzsats and Enforcement of Sacurity Interest Act 2002, advisog them to claar the lishitiy =5 mantioned bfoe within 30 days from this date Eailing which the
secured propesty mentioned in below description will be sold by Public Auction as detalled under the prowisions of Sacton 13(4) of sub nefe & of Rule &-of the
Securiteation & Reconstruction of Financial Assets and Enforcemnant o Security Intanast Act Z00Z. on the date mentons balow for mcovery ot dugs. Alsogiving
fugetinn Wortice to the Borrower /s, Co-borrowers and Gusrartorn = mentioned in Sr. Mo, 1 undsr the said st

Borrowet/s, Outstandng] FHeserve  [Pro .
S| pin | Co-borrowesis Deszription of the Immovable i‘F'.:g;'_’ Oue | Pricaand | Ingpec- | AScten
Mo, | e mhee | GuArantocis Property agign | Ameunt |EMDAmount | ton | oo
Keme in Rs. in R Dabe
I | NHLOGD | Chidarsod Badiger, | Tetal Measuring 100,36 Sg Mir Aad Building Measurng 66,15 5g M io2-03-| R Rs.15,08,208/- | 04-04- | D4-05-
2600 Saantri Baciger, | Pad Mo 1SITO007DOS007 20076, Vpc Ko 87T, Sduaind AL Aratal Magen! snsg 19 s oap) & szs | 202610
16128 Rskshity.  |Hirgkeoppa UIEHEE,JRHEE Gram Panchayath, To;Shiggann Disi-Haver| R 3 770620~ 0300PM
Chridanand Badiger | Shiggaon, PO Dhundashy, [aver, Kamstaka, Fin: 581193 East - Property
& Prafoash (Of Bzaappa Huralikopp), West -Property &f 8 i Hremath And G
Chidanand Kammar | Hiremath, South - Property 0f Prezent Cwner, Marth - Govt Rasd,

Placeof Auction: Manapperam Home Fnange Lid Shop Moo 4 & Bon the first floar, "5K1 Heighis" st Vidyanagar, Hubbatli, Karnataka Pin-580025

Terms & Conditions: [T] To participste in the fucton, the rtending bidders have todaposit earnest money by way of 00 favouring “MANAFPUREM HOME FIRANCE
LIMITED". [#] The Suceessful Bidder hawe 10 pey 25% of the Bid Amount immediately an the Sala being deécided in his § her favour excluding the eamest money
deposited and the batance sale price istobe remitted within 15 days from the date of communication of sale. [3) If the Successful Bidder defaults in efiecting
peyments or alls to sdhare bo the ferma of Salein any mannes, the anount stready depogited will be forde ibed and he ¢ she shall nof ke any claim onauch ferfeited
aenpund, [4] 0F for any receor. on The dey of Public Auction, the reseree prico is ol materalized then the Authordpel Officer ressees thi fght 1o call for tender |
privitie trealy witkdt giving any lustbes notice to e Bareowens, Co-bofrowon!s: Guaranbarn)s and gerdral pubhc at lange, 1o deal with the property concirmbd, at 2
cormersen b date thareafter, [5] The Sale will baon "as iswhire s basis” and "as iswhat is besis”, persons inkerasted should make their gam independent inguiies a3
o tha fitle of the property and cdaimsidues from Goad. | Seire Govt. Dapartment if arry, afiacting the proparty. Aay stabutony or other duss payable and dug on these
propesties shall hava to be borre by the punchiasers/bidders only. All the axpensas of whatever naturs including stamp duty, ragistration changes, transfer fes, ett. of
getting property transferrad shall bahorne by the purchzser only and the Company shall not in any way batisble for the same. [&] The fusthanzed Officer rezeres the
right to ccept or rat-lra»:'r &l or any of the hids or postpane | cancel the auction withoot assagning ey reason there of including addition or deletion of tarme and
corditions of this advertzement | sale without amy Matice, at his discretion. [7] The intending Gidder on remitting the EMO amouwnt may verify the coples of the
propesty daciments held by the Comgany during the affee bours Bedore the Auction date, [8] Pleasanate that this s natan Ofter togall the property described above
Bt only anirnstation fodhe gublic Eo masoean O e (o porchese by partipading @ The AuchionBcding.

Date: 31/03/2026 | Plass - Hubll Sdj- Authosized Officer, For MAMAPPURAM HOME FIMAKCE LIMITED

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regqi.Off. : 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai-21.
g ) DEMAND NOTICE

Ph.: (022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com

Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from
Authum Investment & Infrastructure Limited(“AlIL”) (Resulting Company pursuant the demerger of lending business from
Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT order dated 10.05.2024) We state that despite having availed
the financial assistance, the borrowers/ guarantors/ mortgagors have committed various defaults in repayment of interest
and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates
mentioned hereunder, in the books of AlIL in accordance with the directives relating to asset classification issued by the National
Housing Bank, consequent to the Authorized Officer of AlIL under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2) of
SARFAESI Act, 2002 calling upon the following borrowers/guarantors/mortgagors to repay the amount mentioned in the notices
together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost,
charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued to them on their last
known addresses have returned un-served and as such they are hereby informed by way of public notice.

Sr. | Loan AgreementLoan No. / Name Of Co-Borrower And Guarantor Name NPA | Date Of | Outstanding | Loan Amount
No. The Borrower / Address No. Director Name DATE | Demand Amount
Notice

1 | RLLPBAN000257795 1.Mr. ARamu - S/O Late 30.11.| 24.03. Rs. Rs.

1. Vikram Structures Private | Annaiyappa 2020 | 2026 47823372/- | 2,92,00,000/-

Limited No. 22, 5th A Main Road, | 2. Mr. A Satish -S/O Late (Rupees (Rupees Two

Near Baptist Hospital, Hebbal, | Annaiyappa Four Crore | Crore Ninety

Bangalore — 560024. 3. Mrs. Vijaya G - W/O Late Seventy- — Two Lakhs

2.Mr. VIKRAM PRABHAKAR - S/o B | Jagadish eight Lakhs Only)

L PRABHAKAR No.655/6 7th Cross, | 4. Mr. Ravindra Kumar A - S/O Late Twenty

Bandappa Street, RNS Motors, | Annaiyappa -Three

Yeshwanthpur, Bangalore — 560022. | 5. Mr. Rajakumar A - S/O Late Thousand

3. Mrs. JAYAMMA - W/o Late | Annaiyappa Three

Annaiyappa No. # 1, Mestry|6. Mr. Manjunath. R - S/O Ravindra Hundred and

Marappa road, J.C. Nagar, Hebbal, | 7. Mrs. Aishwarya B - W/O Vikram Seventy-Two

Bangalore — 560006. Prabhakar only)
Property Address Of Secured Assets:- All that piece and parcel of property bearing Municipal No,133, PID No.97-10_7-133,
measuring East to West 119 feet and North to South 70 feet, admeasuring 8,330 square feet situated presently at Munireddy
Palya Main Road, JC Nagar, Bangalore, comprising of a residential and commercial building consisting of basement, ground
and three upper floors to be constructed Bounded on : East By: Private Property West By: Road North By: Road South By:
Private Property

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors
(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days
of the date of this notice against the secured assets including taking possession of the secured assets of the borrowers and
the mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and Enforcement of Security
Interest Act. 2002 and the applicable rules there under.

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.

Dated :31.03.2026 / Place: Bangalore Authorized Officer, Authum Investment & Infrastructure Limited

' POSSESSION NOTICE

A VASTU HOUSING FINANCE CORPORATION LTD
VASTE

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,
Sewri (West), Mumbai 400015. Maharashtra.
CIN No.: U65922MH2005PLC272501

USING FINAMDE

Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under
section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers
mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise
of powers conferred on me under Section 13(4) of the said Act read with Rule 8 of the said rules on the date mentioned below.

The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and
interest thereon, costs efc.

S Name of Borrower, Date & Amount of Description of Property Date & Type of
N [ Co-Borrower and LAN No. | Demand Notice Possession
1 |Raghavendra Bm (Borrower),| 14-Nov-25 All the piece and parcel of immovable property Symbolic
Mr/Mrs. Mutta Shetty T (Co Rs.318422 & |bearing No.4/2. (As per Panchayath records),|Possession Taken on
Borrower), Mr/Mrs. Rajamma| Rs.329464 as on PID.N0.152200300114600134, Situated at: 26-Mar-26
M (Co Borrower) 12-Nov-25 Bhattiganahalli Village, Bherya Grama Panchayath,
LP0000000142251 Krisnarajanagara Taluk, Mysore District, measuring
LP0000000164943 East to West: 5.7912 Mtrs., and North to South;
8.2296 Mtrs., totally measuring 47.66 Sq.Mtrs., along
with 47.66 Sq.Mtrs., building constructed thereon,
Karnataka 571602 Boundaries as follows: North —
House belongs to Thimmashetty, South — Road. East
— House belongs to Kamalamma, West - Galli Later,
House belongs to Thammaiah Shetty
2 Payani S (Borrower), 15-Dec-25 All the piece and parcel of immovable property Symbolic
Mr/Mrs. Deepa P Rs.1103386 as on |bearing No. 163, (As per Panchayath records),|Possession Taken on
(Co Borrower)’ 12-Dec-25 PID.N0.152400404100520034, Situated at 27-Mar-26
Mr/Mrs. Rukminiyamma S Devarahalli Village, Kalmane Grama Panchayath,
(Co Borrower) Anjanapura Hobli, Shikaripura Taluk, Shivamogga
LP0000000182920 District, measuring East to West: 12.8016 Mtrs., and
North to South: 6.4008 Mitrs., totally measuring 81.94
Sq.Mtrs., along with 81.94 Sq.Mtrs., building
constructed thereon Boundaries as follows: North—V
P Road South — Own Vacant site East — Vacant site
West—Agricultural land belongs to Lokappa
3 Sarasa B (Borrower), 14-Nov-25 All that Piece and parcel for Property bearing Symbolic
Shashikala S (Co Borrower) | Rs.655158 as on |No.155/157/B, (as per Gram Panchayath records) | Possession Taken on
LP0000000121443 12-Nov-25 PID.N0.152200613169020087, Situated at: 25-Mar-26
Doddabellalu Village, Doddabellalu Grama
Panchayath, Piriyapatana Taluk, Mysore District,
measuring East to West: 13.716 Mtrs, and North to
South: 12.801 Mtrs. totally measuring 175.58
Sq.Mtrs., along with 78.03 Sq.Mtrs., of building
constructed thereon., Karnataka, 571108
Boundaries as follows: North — Road South -
Drainage. East — Anganavadi Kendra West — House
belongs to Basamani
4 Ravi H (Borrower), 15-Apr-25 All that piece and parcel of the Residential Property Symbolic
Mr/Mrs. Mahadevi H (Co | Rs.2611504 as on |bearing No. 1, Khatha No. 1214, carved out of Sy.No. | Possession Taken on
Borrower), Mr/Mrs. H 09-Apr-25 380/2C, Measuring East to West: 24 Feet, and North 28-Mar-26
Honnaiah (Co Borrower) to South: 45 Feet, totally measuring 1080 Sq.Feet.
HL0000000146675 Situated at Indiranagar Il Block of K.Ramaswamy
Layout, Kadakola Village, Kadakola Grama
Panchayath, Mysore, Karnataka, 571311.
Boundaries as follows: North—Remaining portion of
Site No. 1 retained by owner South - Site No.2 East
- V.P.Sites West- 30 FeetRoad

| Date

Authorised officer
Vastu Housing Finance Corporation Ltd

IMPORTANT

Whilst care is taken prior to acceptance of
advertising copy, It is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
fransactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

: 31.03.2026
Place : Mysore, Shivamogga

epaper.f'rnanﬂiaiexpress.cun'. .

MANAPPURAM HOME FINANCE LIMITED

2 MANAPPURAM Rz(e]" /=) FORMERLY MANAPPURAM HOME FINANCE PVT LTD
CIN - U592 23KL2010PLCO3 e

Eagd. Off: 8/5%6 &, Padmaprabha Buildsg, Near Sreeramsa Swami Templa, Cherppu- Thrgrayar Boad, Thriprayar, Thrissur, Korala SB054T Branch: MYSORE
SALE CUM AUCTION NOTICE

Wia ara ssuing thes Sale Motice to the Boerowery's, Co-borrower/s and Gosrantors mentioned in Sr. 8o 1 wnder the Secuntization & Recomstruction of Fingncial
Azzets and Enforcement of Seconity bnterest Act 2002, advising them io clear the lishility a5 mentioned below within 30 days from thes date failing which tha
satuned umuurt$ et in batow description will be sold by Public uction 2= dat=dad undar the provisiors of Saction 13[4} of = rule & of Rule 8 of the

Securitization & struction of Firancial Assets and Enforcement of Secority Interast Aot 2002, or the date mentioned below for repovery of dues, Also giving
A tace Nitice o the Barowr /s, Co-Barmowen s sod Guaranbors mentoned in 5 Mo Tundor the said act, =
Borrowess, Dulstawadng|  Feserve TOpErty i
g [, 1030 | o barwers Destrigtion of the immovable Cotnofl™ Due | Pricaand [wmpee- | AEhon
Ha. Number Guarantar/s Pragerty sxinn Amoust | EMOD Amount | fim | epe
Hama infis. in Rs. Diztn
I |MHLODY  Shyelaja U [Property Bearing Neo 292,452, RLD. Mo, 1522005MN29020100. Situated Db-lllﬂ-] Rs. | Aad8600/- | D6-04- [ D&-06-
3400 & Al Jeamaraballl Grasma, Sutharigramapanchayal, Nanjargud BLock, | apog (376 2345 & an7k | POFE Ll
N&0A | Umeshat  |Mysoes (D), Measuripg: E-W.TA15200000000007 Mater & N-5: ' Re,21,500/- e
13 N&RIN000EK00T Hﬂer.ﬂdmemurlngﬂ: Bl 24 E% Mits, Pl Edugall,
Mysora, Karnataka, Bin: 571129, East-Galli & Property OF Shivanns, West-
Galli &House Of Baju, Soarch-Gall & Property Of Amavass, Morth-#oad

# |MHLOD | Kamatamena B |Totally 98,85 5q Maters, Property Mo-583/783/524, Unique No-|05-03-1 RS,  |Fs.4,7E800/-|06-04- | 06-05-
3400 [ 152200529020000477, Kasuvinahall Vilkage & GP, Namgawgud Talik 3| 2024 |3 79,099/ & oG | 202 il
17000 HnuaenSHuM| Mysore District, Nangangud, PO Kasuvinahatll, Mysore, Karmataka, Pin; LSt Re119.700/- 03 0P

EITEIE. Exst -House Balongs To Kempanne, Weet-House Belomgs To
Swamy, South-House Belongs To Gurusiddaiah, Nerth-Road |

PSS . 2z

Place of Auction: Managpuram Home Finasce Lid, SRS Mansion, 2nd Floor, #27, a8k Main, Kamakshi Hesgetsl Road, Saraswathipurans -Mysore -57000%

Terms & Conditions: [1] To participatain the Auction, the intending bidders have to deposit ezrnest maney Oy way of DD favourng “MANAPPLURAM HOME FINANCE
LIMITEEY". [2] Tha Successful Bidder hava to pay 25% of the Bid Amount immediately on the Sale being dacided in his | her favour esclsding the earnest monsy
deposited and tha balance sale price is fo be rematted within 15 days from the date of communication of ==te. [3] |1 the Successhel Baddar defaults in effecting
paymests or fads to adhere 1o the tarms of Sale in any manner, the amont already cepozied wilkba farfeited and b | she shall not have any claim on such forfaited
amount, [4] If far ary reason, on the day of Public Auction, the reqerve price is not materialized then the Authorzed Officer reserves thie right to call for tender [
private tresty without ghveng sy further retice to the Bofrowesfs, Co-borrower)'s, Guaranion's and general public 35 Bange, to desd vwith the propesty conpemed, af a
conveniont date thenealter, [B] The Salewill be on %asis whine & bass™ and a5 i5 what & bass”, porsoesinteasted shouls mabor thelr own independent inquiries as
bo b titber of b proparty and clairesduss Trom Govt, [ SemiGoyt, Beparlmant i any, allacting the property, Sy stafubory or ather duss pavabin and dogon (hess
propertiss shall hewe toba borne by the purchasersybadders anly. Al Ehe ex pensas of whatewer naturs including stampduty, mgistration charges, tarefor fea ot ol
nakting property transfarad shatl be horne by the purchasar anly and tha Comparry shetl not in 2y way be liable for the sama. [4] The Authorized Officer resarves the
right-to accept or reject all or any of the bids or pestpone [ 'cancel the suction without assigning any resson there of incliding addition or deletion of terms and
conditions-of this eovertisement [ sale without any Notics, st hés discretion. [7] The intending bidder on remitting the EMD amount may verify the copies of the
property documents held by 1I'ae-3|:rnpan5,rl:l.|nn5| the office hours befone the Auctiondata. [B] Please note thet this s not andrHerto sall theproperty described abova
bt ondy an inuitation tathe public tormake an Offerto purchass by participating o the doction/hidding

Deste - 31/03/2024 | Place : Mysore Gdj- Agthorized Officer, For MANAPPURAM HOME FINANCE LIMITED

VASTE VASTY HOUSING FINANCE CORPORATION LTD

HOUSING FINANCE (West), Mumbai 400015. Maharashtra. CIN No.: U65922MH2005PLC272501

Demand Notice Under Section 13(2) of Securitisation Act of 2002

Whereas, Vastu Housing Finance Corporation Ltd through its head office Mumbai, Notice issued to the following borrowers / guarantors /
mortgagers have defaulted in the repayment of principal and payment of interest of credit facilities obtained by them from the VHFCL and
said facilities have turned to be Non Performing Assets. The notices were issued to them under section 13(2) of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 on their last known addresses however the same
have returned un-served and as such they are hereby informed by way of public notice about the same.

Date and Amount of
Demand Notice
Under Sec. 13(2)

Name of Borrower,
Co-borrower and
Loan Alc No.

Description of Mortgaged
property

MANJAMMA B (Since 25/03/2026 All that piece and parcel of the immovable Property bearing No.353, (As per
deceased) to all legal heirs Rs.444001/- as on |the Grama Panchayath records) P1 D. No.151000202200720091, Situated
(Applicant) , D BASAVARAJAPP [14/03/2026 with further|at: KalgereVillage, KalagereGrama Panchayath, Chitradurga Taluk,
Husband of Late Mr./Mrs Interest and charges | Chitradurga District, Measuring East to West: 6.7056Mtrs., and North to
MANJAMMA B legal heir of thereon South: 12.4968 Mtrs., in all totally measuring 83.79 Sq.Mtrs., Chitradurga,
MANJAMMA B (Since Karnataka, 577519. North- House belongs to Gurushanthappa, South -
Deceased), Shivakumar Son of Road, East - Land belongs to Angadi Hanumanthappa, West- Remaining
Late Mr./Mrs MANJAMMA B land belongs to Mahadevamma

legal heir of MANJAMMA B
(Since Deceased), D
BASAVARAJAPP (Co Borrower),
Thippesh D B (Co Borrower)

LP0000000124823

The steps are being taken for substituted service of notice. The above borrowers, co- borrowers and/or their guarantors (where ever
applicable) are advised to make the payments of outstanding within 60 days from the date of the publication of this notice failing which
further steps will be taken after the expiry of 60 days of the date of this notice as per the provision of Securitisation and Reconstruction of
Financial Assets and Enforcement of Security InterestAct, 2002.

Please be informed that the said notice is also under section 13(13) informing the borrowers/guarantors/ mortgagors that the said
mortgaged property should not be sold/leased/transferred.

Date : 31.03.2026 Authorized Officer,

Place : Chitradurga VASTU HOUSING FINANCE CORPORATION LTD

Asset Reconstruction Company (India) Ltd. (Arcil)
Acting in its capacity as Trustee of various Arcil Trusts
Arcil office: The Ruby, 10th floor, 29, Senapati Bapat Marg, Dadar (West) Mumbal-400 028

-
rCil
f Website: https://auction.arcil.co.in; CIN-U65999MH2002PLC134884
POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company (India) Limited acting in its capacity as Trustee of Arcil
Trust -2026 - 019 (“Arcil”) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of
2002) (“said Act”) and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 (“said Rules”) issued a demand notice dated 18th Dec 23 calling upon the borrower viz. Manjunatha H (Applicant), Manjula P (Co
Borrower) (HL0000000121545), K R Rathnakara (Applicant), Mr/Mrs. Ramegowda J, Mr/Mrs. Shobha R (Co Borrower) (HL0000000172636),
Eiraiaha M (Applicant), Chikka Tayamma (Co Borrower) (LP0000000156596) the guarantors and the mortgagors to repay the amount, details of
which are mentioned in the table below:

The borrower/guarantor(s)/mortgagor(s) having failed to repay the said amounts, notice is hereby given to the borrower/guarantor(s)/mortgagor(s)
in particular and the public in general that the undersigned has taken possession of the underlying Immovable Property described herein below in
exercise of powers conferred on him/her under Sub-Section (4) of Section 13 of the said Act read with Rule 8 of the said Rules on “AS IS WHERE IS
& WHATEVER THERE IS BASIS” on the date mentioned below.

Borrower Name and Demand Notice Description of Property Possession Date
Guarantors
Manjunatha H Rs.705373/- ( Rupees Seven Lac Five | All that Piece and parce! for Property bearning| Physical Possession
(Applicant), Thousand Three Hundred Seventy | Nix.323 {as per Gram Panchayath records) 25th Mar 26

Three Only) as on 11th Aug 25
Notice dated:
13th Aug 25

PID.No.151200601900520010, Siuated  at:
Iyyanahatli Village, Devikere Grama
FPanchayath, Jagaluru Taluk, Davanagere
District, measuring East to West: 57912 Mirs.,
and Morth to South: 2.7538 Mirs., totally
measunng 56.49 Sq.Mirs., along with 56.49
S0.Mirs., of building consfructed thereon.,
Boundaries az follows! Maorth - Vacant kand
balongs to Pallad, South - road East - House
belongs o Savitha, West - Road

Manjula P(Co Borrower)

K R Rathnakara
(Applicant),

Mr/Mrs. Ramegowda J,
Mr/Mrs. Shobha R

(Co Borrower)

Rs.1188713/- ( Rupees Eleven Lac
Eighty Eight Thousand Seven Hundred
Thirteen Only) as on 03th Nov 25
Notice dated:
21th Nov 25

Al that part and parcel of the Inmovable property| Symbolic Possession
situated at, All the peace and parcel of the 26th Mar 26
immovable Schedule property
No.152200201311700108, Assessment No.40
situated at Kottegala gramapanchayat, Hunsur
Talluk. Measuring east to west 16.91 mtr feet),
north to south 4.61 mtr (15 Feet), Total extent 77.95
chmtr (825 sq.ft). 571134 Easttowest16.91 mitr,
northtosouth4.61mtr,77.95ch Boundaries as
follows: North — House of Lakshmanegowda South
— House of Lakshmamma East — Road West —
Remaining property

Eiraiaha M (Applicant)
Chikka Tayamma
(CoBorrower)

Rs.578090/- ( Rupees Five Lac | All that part and parcel of the Immovable property| Symbolic Possession
Seventy Eight Thousand Ninety Only) as [situated at, Property At, All that Piece and parcel for 26th Mar 26

on 11th Aug 25 Property bearing No.57, Janjaru No.77, PID

Notice dated: No0.152200702510200077 (as per Grama

13th Aug 25 Panchayath Records), situated at Madapura

Village, Madapura Grama Panchayath, Talakadu

Hobli, T.Narasipura Taluk, Mysore District,

measuring East to West : 5.3340 Meters and North

to South : 25.2984 Meters totally measuring 134.94

Sq Meters, along with 134.94 Sq Meters of building

constructed thereon a Boundaries as follows: North

— Road South — Own site East — House and site of
late Javarashetty West—House of Mr.Basavaraju

The borrower/guarantor(s)/mortgagor(s) in particular and the public in general are hereby cautioned that Arcil is in lawful possession of the
Immovable Property mentioned above and under Section 13(13) of the SARFAESI Act, 2002, the borrower/ guarantor(s)/mortgagor(s) or any
person whatsoever, shall after receipt of this notice not transfer by way of sale, lease or otherwise deal with/ alienate the Immovable Property,
without prior written consent of Arcil and any dealings with the Immovable Property will be subject to the charge of Arcil for the amount as mentioned
above along with future interest at the contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc.
The borrowers’/guarantors’/mortgagors’ attention is invited to the provisions of the Sub-Section (8) of Section 13 of the said Act, in respect of time
available to redeem the above mentioned Immovable Property.

Sdl-
Authorized Officer

Asset Reconstruction Company (India) Limited
Trustee of Arcil - Trust -2026 — 019

Place: Davanagere , Mysore
Date: 31.03.2026
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IN THE COURT OF 57™ ADDL.,
CITY CIVIL AND SESSIONS
JUDGE MAAYOHALL, AT
BANGALORE(CCH-58)

P & S.C No. 25008 / 2026
BETWEEN:
1) Smt. B C Bhuvaneshwari, W/o. Late. B
Y Chidambar Suresh, Aged about 58 years,
Mo.1035, 1# Main Road, Madduramma
Temple, Manasa Nagar Nagarabhavi 1
Stage, VTC: Bangalore Morth - 560072,
2) Mr. Tejeshwar B. C. S/o. Chowdesh
warappa, Aged about 38 years, No.1035,
1* Main Road, Madduramma Temple,
Manasa Nagar Nagarabhavi 1* Stage, VTC:
Bangalore North - 560072,
3) Lokeshwar B. C. S/o. Chowdesh
warappa,Aged about 36 years, No.1035, 1#
Main Road, Madduramma Temple, Manasa
Magar MNagarabhavi 1 StageVTC:
Bangalore North - 560072,
4) Nandini B. C., D/o. Chowdeshwarappa
Aged about 28 years, No.1035, 1* Main
Road, Madduramma Temple, Manasa
agar Nagarabhavi 1% Stage, VTC:
ngalure North - 560072.,  ...Plaintiff,

........ Respondent

PUBLIC NOTICE
otice is hereby given that a Petitionersfiled
petition under Section 278 and Section
8 of Indian succession Act, declaring her
b successor of deceased Late. Sri B.Y.
howdeshwarappa @ B.Y. Chidambar
resh, died on 01/05/2021 to succeed the
hedule Propertyand also all his assets
Issuance of Succession Certificate to
cceed to the Schedule Praperty of Late.
ri B.Y. Chowdeshwarappa @ B.Y.
hidambar Suresh and other benefits.
ence, the Petitioners hereby gave this
ptice to appear before the court on
7/04/2026 at 11.AM either personally or
rough her counsel to answer to the Pefition
iling which, the case will be heard and
ecided in your absence.
iven under my hand and the seal of the
purt this the 25" day of March 2026.
HEDULE PROPERTY: All that piece and
rcel of site No.575, situated at 2™ Block,
" Cross, Banashankari 1% Stage, Bangalore,
BMP Ward No.55, East to west 30 feetand
orth to South 50 feet total measuring 1500
q.ft., along with 1000 Sq.Ft of RCC
ilding, constructed there on. The doors
d windows made out of jungle wood and
e walls are of bricks and cement. The
boring is red oxide, with all amenities like
ater, sanitary, electricity and bounded on
e; East by : Site No.574; West by : site
0.576; North by : Road; South by: site
0.592. By order of the Court

Deputy Registrar
City Civil Court Mayahall (Unit),
dvocate for Petitioners ~ Bangalore
.G.C. & Co., No.686, 4th Cross,
javier Layout, Bangalore — 560047
ace: Bangalore, Date:25/03/2026
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